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{0 Questions 204

Scheduled Castes and Scheduled Tribes
Stenographers in the Minish'y of Personnel

1673. SHR[ ANAND PRAKASH
GAUTAM: Will the PRIME MINISTER,
be pleased to state:

(a) the numbey; of Stenographers in the

Ministry of Personnel, Public Grievances
and Pensions;

(b) whetaer the quota reserved for
Scheduled Castes/Scheduled Tribes has
been completed;

(¢) if not, what steps being taken by
Government to complete that quota; and

(d) when the reservation quota is pro-
posed (o be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES & PENSIONS (SMT.
MARGARET ALVA): (a) 127.

(b) to (d) Stenographers in the Ministry
of Personnel, Public Grievanceg and Pen-
sion are borng on  a common cadre
controlled by the Ministry of Home
Affairs. The Ministry of Home Affairs
appoing and post stenographerg to the
various cadre units controlled by it in-
cluding Ministry of Personnel, Public
Grievances & Pensions. The prescribed
quota of vacancies is kept reserved for
candidates belonging to SC/ST by the
Cadre Controlling authority as a whole
but the posting in the cadre units isnot
strictly based on quota for the respective
Units,
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